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In terms of the directions contained in the judgment dated 10.9.2010 of the
Appellate Tribunal for Electricity in Appeal No0.49/2010, this petition was listed for
hearing today, on the issue of refund of excess rebate availed by TNEB to NLC.

2. During the hearing, the learned counsel of the petitioner submitted that in terms
of the directions contained in the order dated 7.10.2010 in Petition No0.47/2010 (NLC-v-
TNEB) both the parties have filed written submissions. He also added that since no
directions were issued to the parties to file its comments on the written submissions of
the other, the issues raised by TNEB could not be adequately dealt by it in its written
submissions.

3. The learned counsel for the respondent agreed with the above submissions and
clarified that it had not received the written submissions filed by the petitioner in the
matter. He further submitted that the petitioner may be directed to serve copy of its
written submissions and prayed that it may be granted some time to file its comments.

4. The learned counsel for the petitioner prayed that it may also be granted some
time to file its comments on the written submissions made by the respondent.
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S. The prayer made by the learned counsels for the parties was accepted. The parties
are directed to serve copies of their respective written submissions to the other, by
14.12.2010, if not already done. The parties are also directed to file their comments on
affidavit, thereafter, within 27.12.2010.

0. Matter to be re-notified for hearing on 11.1.2011.
Sd/-
(Dr. N.C.Mahapatra)
Chief Advisor (Law)
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